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(5) The Provincial Government may, if they think fit, cancel
in whole or in part, the notification issued under sub-section (€]
and on such cancellation— g

(@) the powers of the Provincial Transport Authority or
the Regional Transport Authority held in abeyance
under sub-section (2) shall, subject to the provisions
of this Act and to the extent of such cancellation,
revive; and

(b) the permits issued, renewed, transferred or counter-
signed by the Provincial Government under clause (b)
of sub-section (2) shall, subject to the provisions of
section 58 or section 62 of the principal Act, continue
in force for such period as may be fixed in the notifica-
tion of cancellation.

Power of the 5. The Provincial Government ‘may, by notification, cancel
Provincial any permit granted under the provision of the principal Act or
Government djrect any reduction of the number of vehicles or routes covered

tp‘;rmci‘:“f: by, such permit or limit the number of such permits on a specified

direct route or routes, with effect from such date as may be specified in

reduction ot the notification :

the number ;

of "'eh'tc'es Provided that in cancelling a permit the Provincial Govern-

oF TOUIS- ment shall not be bound to follow the provisions of section 60 of
the principal Act. :

Payment of -6. (1) When a permit (other than a temporary permit) in

compensa- respect of either a stage carriage or a public carrier’s service was

;;‘;“ec'f i issued, transferred or renmewed by the Provincial  Transport

: uage carri- Authority or any of the Regional Transport Authorities prior to

agesand  the Ist day of October 1946 and such permit becomes inoperative

public under sub-section (2) of section 4 or is cancelled by the Provincial

carriers, Government as provided in section 5, compensation shall, on
application, be ;ayable to such permit holder "in the following

* manner:— ;

(a) for such permit for stage carriages a minimum of four
hundred rupees shall be paid for each vehicle:

Provided that where such permit was oontinuously held
for a number of years prior to the Ist day of
October 1946, an additional compensation shall be
paid at the rate of forty rupees for every such com-
pleted year for each vehicle, subject to a maximum

total payment of two hundred rupees; j

(b) for such permit for public carrier’s services a minimum
of rupees three hundr:d shall be paid for each
vehicle:

Provided that where such permit was continuously held
for a number of years prior to the 1st day of October
1946, an additional compensation shall be paid at
the rate of rupees thirty for each vehicle for every
such completed year, subject to a maximum total
payment of one hundred and fifty rupees. ‘

The compensation porvided under clauses (a) and (b) shall be
payable by the Company constituted under section 3 and shall be
recoverable from it on certification by the Provincial Government
as a decree of a Civil Court,
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(2) The Provincial Government may, subject to the provision
of subssection (1), by rule provide for payment of compensation
to such permit-holders from wother Provincial Governments or
authorities of Indian States when their permits have been
countersigned by the Provincial Transport Authority or the
kegional Transport Authority of any area in the Province of

(3) An appeal against an order relating to compensation
pussed under sub-section (1) or (2) shall lie 1o such authority as
may be prescribed under section 10.

Voluntary %. Notwithstanding anything contained in section 59 of the
! transfer of principal Act a voluntary transfer of an existing permit for stage
; permits 0 carriages and public carrier’s services to the Company when so
constituted, shall be deemed to be a valid transfer for the

Company.
purposes of the Act :
Provided that reasonable notice of such transfer shall be
| given to the Provincial Government.
| Sale by 8. When permits in respect of stage carriages and public
J m“- carrier’s services have been cancelled by the provincial Govern-
w‘l’lo;"per- ment under the provisions of this Act, they may, by notification,
l mits have  Tequire such permit-holders or owners to sell any specified vehicle

| been can.  or vehicles and any other moveable or immoveable property used

celled. in connection with the operation and maintenance of such vehicle
or vehicles, to the Company when so constituted, at rates
assessed in the prescribed manner.

Power of the 9. (1) The Provincial Government may, by order in writing,

Provincial  give any directions to the Provincial Transport Authority and any

g°"ﬁg‘m°m Regional Transport Authority affecting the working of the

f dirostions Company when constituted and thereupon notwithstanding any-

} affecting the thing contained in the principal Act such Authorities shall comply
Company.  with such directions.

(2) The Provincial Government may further direct that the
b Provincial Transport Authority shall exercise all or any of
b the powers or perform any of the functions under the principal
Act as modified by this Act, in respect of any of the matters
affecting the Company, of a Regional Transport Authority and
thereupon the Regional Transport Authority shall not exercise

‘ such powers or perform such functions.

Power to 10. (1) The Provincial Government may, after previou
make rules, publication, make rules for the purpose of carrying into effect th
provisions of this Act.
-]
(2) Without prejudice to the genmerality of the foregoin
power, rules under this section may be made with respect to all o
any of the following matters, namely :—

— A —

(a) the authority for examining the applications for
compensation and fixing the compensation due under
section 6 ;
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